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central administrative tribunal
JABALPUR BENCH, JABALPUR.

O.A ./329/2003

Jabalpur, this the 17^^ June, 2003

Hon'ble Mr. d.C. Verma, Vice Chairman (j)
Hon'ble Mr. A.K. Bhatt, Member (a5

Govind s/o. Late Baisakhu
Aged about 29 years
R/o. Badi Ukhari Akhada ke pas
Vlvekanand Ward,
j abiaipur. ....

Applicant

( Advocate : shri vinod Ahlawat )

VERSUS

union of India,
Through Secretary,
Department of Telecommunication,
New Delhi.

General Manager,
Telecom Factory,
Jabalpur (M.P.3

Respondents

( Advocate

ORDER (ORAL)

Per : Hon'ble Mr. D.C. Verma, vice Chairman (j)

Heard Shri Vinod Ahlawat, larned counsel for

the applicant.

2* The claim of the applicant is that his father

Late Shri Baishakhu who was working in the Telecom Factory,
Jabalpur died in harness on 9-8-2001. An application for

appointment on con^jassionate ground was given by the

applicant's mother. A copy of the application is annexed



as Annexure A-2. A seal on this shows that the same has

been received by the department on 19-11-2001• The submis

sion of the learned counsel for the applicant is that the

respondents vide letter dated 20-12-2001 informed the

applicant to submit duly filled up form in respect of age,

qualification etc.. The same was complied by the applicant

in June'2002 but the respondents have not taken any

decisicxi in the matter.

3. Initially, it is for the respondents to take a decision

on the issues, only after exhausting the departmental

remedies, the applicant can approach the Tribunal. However,

as six months period has passed after filing of the

representation (Annexure A-2), the applicant has approached

the Tribunal, we are, however, of the view that the

department should finally take a decision considering all

the fact regarding financial condition etc., of the late

enployee and pass an appropriate orders as per extant rules

on the subject.

4. Accordingly, we decide this OA at the admission stage

with a direction to the respondents to take a decision on

the representation (Annexure A-2) and corrmunicate the same

to the applicant within a period of three months from the

date of communication of this order. The applicant shall,

however, send a copy of this order alongwith the copy of

the representation (for ready reference) to the competent

authority who shall decide the same.

5. OA stands decided' accordingly. Cost easy.

( A.K. Bhatt ) ( D.C. Verma )
Member (A) Vice Chairman (J)
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